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VISHAL ANpeD. UPON hearing the counsel the Court made the following
Ressoni ] ORDER
1. The learned Senior Advocate - Mr. Mukul Rohatgi submits that

pursuant to the order dated 5-12-2023 passed by this Court, the



2

petitioner has got the documents which were not received by him
earlier, however, the other accused had not got the documents and,
therefore, the trial court could not proceed further with the
trial.

2. Learned Additional Solicitor Genereal - Mr. S.V. Raju - has
also drawn the attention of the Court to the proceedings recorded
in the order dated 12-1-2024 passed by the trial court, to submit
that the documents and the CDs mentioned in the charge-sheet were
supplied to all the accused persons.

3. The learned ASG further submits that no further investigation
qua the accused who have already been charge-sheeted is pending,
and the prosecution shall proceed further with the trial on the
next date, i.e., 22-2-2024 fixed by the trial court.

4. In view of the above, the trial court is directed to proceed
further with the trial in accordance with law on 22-2-2024

5. It is needless to say that all the accused persons shall
cooperate with the trial court in proceeding further with the
trial.

6. List the matter after four weeks.

(VISHAL ANAND) (MAMTA RAWAT)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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